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m THE C'£r+TF:AL ADf-lIWISTRATIV£ TCIBUHAL

PFaMCIPAL.eE.f^CH

f\lE;uJ DELHI.

CP-16a/95 in Date 3f decision 22-9-95
OA-1208/95 • ,

Hon'bie Shri B.K.Singh, i^embsr (A)

Honlble 3mt, Lakshmi Suaminathan,r''lsnibar (O)

Smt.J.Uijayaiakshmi u/o
Shri P.t^adhakrish nan Hair,
r/o E-6, 1st Staff Qr ts, 131, Katuari a Sarai,
Neu Delhi-11DG16

Petitioner

(Mono for the petitioner)

\^3,
1, Shri Uinod flalhotra,

■  Ooint Sscretary, Tlinistry of Textiles,
Udyog Bhayan, Ney Delhi.

2. Shri Uinod f'lalhatra,
Cammissioner of Payments, 7th Floor,
Ashok Estate, 24, Barakhamba Fload, ' ,
Neu Delhi-IIGOOl • ' .
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3o Shri K.R, Tyagi,
V  Ass tt. Ace ounts Officer £1/0

Commissioner of Payments 7th Floor,
Ashoka Estate, 24, Barakhamba Road,
Weu Delhi.

... Respondents

•-9" (By Advocate Shri fl.K.Gupta )

■  D R D E R

(Hon'bie Shri B.K.Singh, f^ember (A))

^  On 21-9-95 ye had granted last oppx tunity

to the applipant, Neiiher the applicant nor the

counsel for the applicant is presao t. Since the

reference in C.P. yas regarding the order dated

-26-7-95 relieving the petitioner from her duties as

Senior Personal Assistant, the said order dated

26.7.95 has since been cancelled vide order

dated 22.8,95. Learned counsel appearing on behalf

of the respondents has drayn our attention to the

knl^
Annexure R-II enclosed ^ thgir reply to the CiP-l68/95

in OA 1208/95. He has further statedthat this order

yas passed because of some communication gap between
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the officials and the counsel dealing uith the case.

In uieu of the fact, that the s aid order which had

resulted in filing the CiP, has since been cancelled

and the applicant's not present affisr g i 1 r j n n him

"opportunity^ a^'^presumption is that no
grievance survives to her^^i ^ the circumstances
notices issued to the respondents on the C»Po are

discharged and the record is consigned to the record

room.

(Smt.Lakshrai Suamainthan) (B.K.Singh )

Member (J) Member (A)
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